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 MR.  SPEAKER:  Let  him  kindly  sit
 down.  Let  Shri  S,  N.  Misra  come.
 When  I  am  asking  the  hon.  Member
 to  sit  down,  why  is  he  continuing  to
 stand?

 SHRI  S.  M.  BANERJEE:  Js  it  kept
 pending,  ‘Sir?

 MR.  SPEAKER:  Now,  message  from
 Rajya  Sabha.  (Interruptions)

 73.07  hrs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 the  following  messages  received  from
 the  Secretary  of  Rajya  Sabha:—

 (i)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 86  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  direct-
 ed  to  return  herewith  the  Ap-
 propriation  (No.  5)  Bill,  1972,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  27th  November,  ‘1972,  and
 transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  has  no  recommenda-
 tions  to  make  to  the  Lok
 Sabha  in  regard  to  the  said
 Bill.”

 (ii)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule
 396  of  the  Rules  of  Procedure
 and  Conduct  of  Business  in
 the  Rajya  Sabha,  I  am  dircct-
 ed  to  return  herewith  the
 Appropriation  (Ne  6)  Bill,
 1972,  which  was  passed  by  the
 Lok  Sabha  at  its  sitting  held
 on  the  27th  November,  1972,

 क  and  transmitted  to  the  Rajya
 Sabha  for  its  recommenda-
 tions  and  to  state  that  this
 House  hag  no  recommnda-
 tions  to  meke  to  the  Lok  Sa-

 wha  in
 regard  to  the  said

 iT  i”
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 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Twentieth  Report

 SHRI  G.  G.  SWELL  (Autonomous
 Districts):  I  beg  to  present  the
 Twenticth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Resolu-
 tions.
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 ‘13.08  hrs.

 SHRI  JYOTIRMOY  BOSU  (Dia-
 mond  Harbour):  On  a  point  of  order
 in  regard  to  item  3  on  the  Order
 Paper..

 MR.  SPEAKER:  That  has  already
 been  laid  on  the  Table.

 SHRI  JYOTIRMOY  BOSU:  I  had
 given  notice  under  rule  377,  and  you,
 Sir,  have  not  declined  it  yet  to  my
 knowledge.  That  is  about  the  Indira
 Gandhi  University  Bill  which  was
 bulletined  for  consideration  and  pass-
 ing  during  this  session.  The  news-
 papers  have  again  come  out..

 MR.  SPEAKER:  I  did  not  allow
 anything.  Why  is  he  raking  it  up
 when  I  am  not  allowing  it?

 SHRI  JYOTIRMOY  BOSU:  Nobody
 has  informed  me  that  it  has  been  re-
 jected.  I  had  given  this  notice  today
 at  about  10.30  a.m.

 MR.  SPEAKER:  Only  those  whose
 notices  are  accepted  will  be  called  I
 did  not  allow  the  hon.  Member....

 SHRI  JYOTIRMOY  BOSU:  I  am  on
 all,  there  must  be  some  ptocedure,  and
 you  cannot  just  reject  it....

 MR.  SPEAKER:  The  hon.  Member
 is  advising  me  on  procedure.

 SHRI  JYOTIRMOY  BOSU:  I  am  on
 the  question  of  procedure.  I  have
 given  the  notice  under  rule  377  betore
 0.30  am.,  and  I  have  not  been’  told
 that  it  has  been  rejected.


